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QUESTION

DUES OF CORPORATE HOUSES UNDER NPAs
2268. SHRI HARIVANSH:
Will the Minister of FINANCE be pleased to state:

(a) the total number of corporate houses whose dues under NPAs are over Rupees one           thousand crores;
(b) the details thereof;
(c) the number of corporate houses against which action is being taken; and
(d) the details thereof?
ANSWER

To be answered by

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE

(SHRI SHIV PRATAP SHUKLA)

(a) to (d): Reserve Bank of India (RBI) has apprised that it does not have the required information regarding the number of corporate houses whose dues under Non-Performing Assets (NPAs) are over Rs. 1,000 crore and the number against which action is being taken. 

As regards NPAs over Rs. 1,000 crore, RBI has further informed that as per data submitted by Scheduled Commercial Banks, as on 31.3.2018, there were 139 borrowers with aggregate gross NPAs of more than Rs. 1,000 crore. 

As regards action taken against corporates, RBI has additionally apprised that it issued directions to banks on 15.6.2017, instructing them to file applications for initiation of corporate insolvency resolution process (CIRP) under the Insolvency and Bankruptcy Code, 2016 (IBC) in respect of 12 borrowers, which had cumulative fund-based and non-fund-based outstanding amount of Rs. 1,97,769 crore as on 31.3.2017. It subsequently issued further directions to banks advising them to finalise and implement resolution plans in respect of 29 accounts by 13.12.2017, failing which these too had to be referred for CIRP under IBC. The cumulative fund-based and non-fund-based outstanding amount for these accounts was Rs. 1,35,846 crore, as on 30.6.2017.

In addition to action on the instructions of RBI as above, banks have themselves taken action for recovery/resolution against other corporate defaulters, under legal mechanisms such as the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, Debts Recovery Tribunals and IBC.
***
